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L IN THE CENTRAL AOMINISTRATIVE TRIBUNAL .
HYDER ABAD BENCH ¢ AT .HYDERABHD | ‘e
OA_24/95. | Dt. of Order:16-1-95,
Y . Shanker . I
I
'R Applica:ﬂt
f? ‘|‘|
: Uge /!
- . ;‘.'
1. The Telecom District tngineer, I
Adilabad, Adilabad District. i
2. The Sub Divisional Officer, ﬁ
Telecom, Manchiryal, Adilabed. It
;‘rrf
Bhavan, ﬁ

3. The Chief General Manager,
Teiecommunications, Ooorsanchar
se e RengﬂdentS

Nampally Station Road, Hyd.
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Counsel Por the Applicant : Shri Ch,Jagesnnadha Rao
evraj, Sr.CGSC

Shri N.R.O

T

Counsel for the Rgspondents

!

CORAM: _ |
— I

i . ,

THE HOM'GLE SHRI ALV.HARIDASAN  : MEMBER () 1
I 1'

THE HON'BLE S54RI #.B.GORTHI : MEMBER (M)
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DA_24/95. ; Dt. of Order:16-1-95,

(Order passed by Hon'ble Shri A.B.GORTHI, Member (A) ).!

PE
|
The applicant states that he was initially engaged as
a Césual Labour under the control of the Respondgnts on 1-1-85
i :
and eversince he worked continuously till 31~-7~8% with usual

]

intermitent breaks. %is prayer in thig applicatijpn is for a
| . |

direction to the Respdandents tu re-engage him as a Casual Magdoor
i

keeping in view the abiove service randered by himjuwith the

Respondents. :

2 Heard learned counsel for both the parties) In suppait
; .
of his cantention of having worked under the Resppndents, the

applicant annexed (Annéxure-l) a statement shouin@ the days jof
' %
work rendered by the anlicant. Sri NR Devraj, cgunsel for the

Respondents states thaF the Respondents would verify the factls

stated in the Driginaliﬁpplication andbeing found|lto be genuﬁne,

the applicant will be &Dnsidered for re-sngagement|.

|
: 3 In view of the Fboue, the Original Application is dispLsed

of at the admission st%ge with the consent of counsel for both

the parties with the Féiluuing directions to the Respondents:t

: .
(i)the respondents shall verify the days of]

working of the applicént under them;

(ii)the name of the applicant will be enterjed
in the Cilvregister of ths Respordents

at an appropriate place keeping in view

the number of days service rendered by

him}
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(iii)the applicant will be re-agngaged as
ere is work ard in preferesnce

ggon as th
ta the outsiders and those who rendered
i For i

legser number of days of service.
this purpose RO casual labour presently

engaged need D8 retrenched;
nt of

(iv) the case of the applicant for oré
nt regula-.

temporary status and subseque
risation shall bs considered in accor-
«tant scheme/instruc-— iy

i

dance with ths e

\ !

tigns.
yngly wlthout

\ F

The Criginal Application is ordered accord

4.

any order as to costs.

(A. 5)HARIDA5AN) ,//’d/f 1,

/| T (a.B. GG4JHI)
{ Member (A) Member (3J)
i %ﬁq u31f3
Deputy Regxstrar(Judl i)
ot ., 16th January, 1995, ﬁ ﬁ
Dictated in 0pen Court ! )

Adllabad, Adllabad Distric

avl/
Copy tose=

The Telscom District Engineer,
2% Thae Sub Divisional OPficer, Telecom Mdehzryal, Adzlabad.

14
The Chiaf General Manager, Telecommuhicatlnns, Doorsancha

3"
Bhavan, Nampally Station road, Hyderabad.
Ons copy to Sri. Ch, Jagannada Rao,Jaduucate, CAT, Hydd'

Ons copy to Sri. N.R.Devaraj, 5r. CGSC, CAT, Hyd.
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6. One copy to Library, CAT, Hyd. 1

7. Ones spare copye 3 :
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TyPED BY . - COMPARZD BY
CHECKED BY - ADPROVED BY :

IN THE CENTRAL AOMINIZTRATIVE TRI: AL
HYDERABAD BENCH

THE HON'BLE MRLALV,HARIDASAN . MEM3ZR{ T,

AND

THE HON'BLE MR.ALBLGORTHI & MErc= .

DATED : Le])ay

et

~ORBER /JUDGE MENT .

MRALR.BLC. P NEL

i B .
DAL, 244

AdmMitted and Interim directions
issted ‘ '

o .ﬁllo ad : - :
,fffﬁngosgd of with Directiams
- .DismiSSEd

Dismissed as withdraun

Dismiss@d for Default.

 WRejected/Ordered

—MTarder =5 to costs.
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